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during' 'Sixth Plah in HUnachat Pra-
desh,' HarYana, Punjabt JaMmU 04 
Katlimfr at\d Chanclllarn; 

(b) if so the detaUs ~e e  and 

(c) if not, the reasons therefor and 
the likely date by which proposals 10r 
new lines would be sanc1iioned. and 
taken up for constructions in each 
one of these States? 

THE DEPUTY MINISTER IN -raE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA. 
MENTARY AFFAIRS (SHRI 
MALLlKARJUN): (a) and (b) the 
work of construction of a l,ew ~d 
Gauge line from Jammu to d a D~  

in Jammu and Kashmir State has 
been included in the Sixth Plan. Final 
location survey is in progress. 

( C) Does noti arise. 

Payment of Compensation to victims 
of Railway Accident on KaDgra Valley 

Railway 

4315. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway Admmi-
stration had paid full compensation 
to the victims of the railway accident 
which took place on 12th May. 1979 
on Kangra Valley Railway between 
1.'alara and Bharmar Railway Stations; 

(b) if so, the names of the victims 
Who lost their lives on the spot or 
subsequently on aecount of this accl-
denti along with their addresses; 

(c) the amount of'-... compensation 
paid to each one of the survivals of 
these victims along with their names 
and addresses; and 

(d) if the compensation bas not 
been paid to the survivors of all fme 
victIins, the nUmber ot those wbose 
e'laim8 are stiU pendlng with the 
Railway Administration and the like-
17 date by wbtch all the Claims would 
be cleared .onw with reasons for 
cJe187 In each ~ase  

THE nltPUTY MINISTER IN ~  
:MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF pARLIA, 
J4ENTARY AFFAIRS (SHRI 
MALLIKAR.1UN): (8) to (d) The 
Railways pay compensation to ~ 
victims of train accident under the 
provision of Indian Railways Act 
1890 and Railway accidents (Com-
pensation) Rules 19GO as amended 
from time flo time. In this case all the 
six' cases are pending with Ex-officio 
Claims Commissioner (Distt. Magi. 
strate) Kangra at Dharamsala. The 
compensatribn will' be paid on the 
basIs of verdict of the court when 
received.. However, the families ot 
the six deceased persons have been 
paid interim compensa1iion. The names 
and addres$eB of the persons kiIlt'd in 
accident are given in the attached 
statement. 

Statement 

6 perSOns were killed in the accident 
and 2 injured died subsequently. The 
details are as under:-

Died at the spot 
S. No. Name II; Address 

1. Shri Kalmi Ram, s/o Shri Babu 
Ram, village Palathi. P . O. 
Jawanwala Ladhu, Teh. NUrpur 
Distt. Kangra. 

2. Shri Dhayan Singh, slo Shrl 
Nathu Ram, village Palathi, P.O. 
Jawanwala Ladhu, Teh. Nurpur 
Distt. \K.angra. 

3. Shri Amin Chand, s/o Shri M al1sa 
Ram, (village & P.O. Takoli, Teh-
sil Nurpur, Distt. Xangr3. 

4. Shri Babu Ram, slo Shri Charku. 
vUlage Ludhian, P.O. Phalada 
Tehsil Nurpur, Distt. Kangra. ' 

5&6. Unidentified. 
Died SubseQueatly 

7. Shri Gorkhu, s/o 8hri Udai Ram 
village & P.O. Harsar De ~ 
Teb. Nurpur, Distt. Kangl"a. 

8. Shri Karam Singh, slo Shri 
Basant Singh, village &d P.O. 
Hariar Dehri. Tehsil Nurpu!. 
Diatt. Kangra. 




